
   

 

          

FIR No97/2016 
PS Chanakya Puri  

State Vs. Manish Tiwari 
 

01.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  Sh. Mayank Punia, Ld. counsel for applicant/accused  
  through VC. 
   

  Proceedings done through video conferencing. 
 

   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused seeking status report from Tihar Prison. 

  Report from the Jail Superintendent has been received 

by this court and has been accordingly shared with Ld. defence 

counsel.  

  Ld. counsel submits that he is satisfied with the report 

and will take appropriate steps.  

  In view of the same, application is disposed off 

accordingly.  

 

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 
                01.05.2021  

DHARMENDER 
RANA

Digitally signed by DHARMENDER 
RANA 
Date: 2021.05.01 15:48:39 +05'30'



   

 

          

Bail Applications no. 829/2021 and 830/2021 

FIR No.49/2021 

PS Special Cell 
State Vs. Sameer Raje and Omkar Gayatri 

 

01.05.2021 

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 
  DCP Manishi Chandra and Insp. Manoj Kumar through VC. 
  Sh. Sidharth Luthra, Ld. Senior Advocate with  
   Sh. Abhimanyu Kampani, Ld. counsel for applicants  
  through VC. 
   

  Proceedings done through video conferencing. 
 

   It is certified that link was working properly and no grievance 

was agitated by either of the counsel in this regard.  

  By way of the instant common order, I propose to dispose off 

two separate applications moved on behalf of applicants, namely, Sameer 

Raje and Omkar Gayatri for grant of anticipatory bail.  

  The matter has been argued at length.  

  However, at this juncture, it is argued by Ld. Addl. PP that 

investigation is at crucial juncture and it requires detailed technical 

investigation upon which it is proposed by Ld. defence counsel appearing 

on behalf of the applicants that in order to be fair to the investigating agency, 

they are inclined to withdraw the instant bail applications subject to the 

condition that, in case, if during the course of investigation, the investigating 

agency finds the arrest of the applicants to be imminent and unavoidable, 

then, advance seven working days notice shall be served upon the 

applicants whereby they can exercise their legal remedies.  

  Ld. Addl. PP for State has fairly conceded to the same.  

  In view of the same, both applications stands disposed of as 

withdrawn with directions to the investigating agency that in case if during 

the course of investigation, the arrest of the applicants is found imminent, 

both applicants, namely, Sameer Raje and Omkar Gayatri be given advance 

seven working days notice so that they can avail their legal remedies 

available to them. 

  Both the applications are disposed off accordingly.  

  Copy of the order be given dasti to all the concerned parties.  

  Instant order be uploaded on the court website immediately. 

   

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 

                01.05.2021

DHARMENDER RANA
Digitally signed by DHARMENDER 
RANA 
Date: 2021.05.01 15:49:00 +05'30'



   

 

          

State v. Parvaiz Rashid Lone @ Shahid 
F.I.R. No.: 106/2018 

U/s: 18/20 of UA (P) Act, 1967 & 25/54/59 Arms Act 
P.S.: Special Cell, NDR 

 
01.05.2021 
 
Present: Sh. Irfan Ahmed, Ld. Addl. PP for the State through VC. 

Sh. Asghar Khan,  Ld. Counsel for applicant/accused 
through VC. 

   

  Proceedings done through video conferencing. 
 

   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

   Present is second application moved on behalf of 

applicant/accused for grant of bail.  

  At this stage, Ld. defence counsel submits that he 

wishes to address arguments on charge and on bail application 

simultaneously as statutory bar u/s 43D of UAPA is also attracted in 

the instant case. Ld. counsel prays that instant bail application be also 

listed for the date fixed.  

   As prayed, list the bail application for arguments on date 

already fixed i.e. 13.08.2021.  

 

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 
                01.05.2021 

 

  

DHARMENDER 
RANA

Digitally signed by DHARMENDER 
RANA 
Date: 2021.05.01 15:49:11 +05'30'



   

 

          

 
FIR No.73/2021 

PS Naraina 

U/s 354/354A/354B/509/506/406/498A IPC 

State Vs. Praveen Kumar Soneja and Varun Soneja 

 

01.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  IO SI Rajni through VC. 

  Sh. Kamlesh Mahajan, Ld. counsel for  applicant 

through VC. 

  Complainant is present through VC. 

  Sh. D. S. Khatana, Ld. counsel for complainant through 

VC. 

  Proceedings done through video conferencing. 

 

   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicants/accused persons, Praveen Kumar Soneja and Varun 

Soneja for grant of anticipatory bail.  

  Reply to the bail application filed by the IO. Let the same 

be shared with Ld. counsel for applicant/accused.  

  List the bail application for consideration before the 

court concerned on 12.05.2021.  

  At this stage, Ld. defence counsel prays for change of 

date as her husband is suffering from serious heart ailment and she 

will not be able to attend the instant matter on the date fixed. Request 

of Ld. defence counsel is not opposed by Ld. counsel for complainant.  

  As prayed, list the bail application for consideration on 

22.05.2021 before the concerned court. Date of 12.05.2021 stands 

cancelled.  

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 
                01.05.2021 

 

DHARMENDER RANA
Digitally signed by DHARMENDER 
RANA 
Date: 2021.05.01 15:49:25 +05'30'



   

 

          

Bail Application no.  
FIR No.146/2018 

PS Special Cell 
U/s 186/353/307/411/34 IPC 

State Vs. Sanjay Lakra @ Sanjay Mundka & ors 

 

01.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  Sh. Abhishek Kaushik, Ld. counsel for 

applicant/accused through VC. 

   

  Proceedings done through video conferencing. 
 

   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused Vijay Sehrawat @ Lamba for grant of custody 

parole of four hours to perform the last rites/puja of his uncle (chacha) 

who has expired on 25.04.2021. It is submitted that the said puja is to 

be held  on 03.05.2021 at 10.00 a.m.   

  Factum of puja has been verified by the IO. 

  The applicant/accused is granted custody parole to 

attend the last rites/puja of his late uncle on 03.05.2021. In these 

circumstances, the concerned Jail Superintendent is directed to take 

the applicant /accused on custody parole at the given address to 

attend the puja w.e.f 9.00 a.m to 1.00 p.m on 03.05.2021 (excluding 

the time of journey).  

  Copy of the order be sent alongwith the bail application 

to the concerned Jail Superintendent for necessary compliance. The 

concerned Jail Superintendent is directed to make all adequate 

arrangements in this regard.  

  Application is disposed off accordingly.  

 

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 
               01.05.2021 

 

 

DHARMENDER 
RANA

Digitally signed by DHARMENDER 
RANA 
Date: 2021.05.01 15:49:39 +05'30'



   

 

          

 

FIR No.12/2017 

PS EOW Mandir Marg  
U/s 420/467/468/471 IPC  
State Vs. Naveen Gupta 

 

01.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  Sh. Munish Choker, Ld. counsel for  applicant/accused 

through VC. 

  IO SI Harpal Madan through VC. 

  Sh. Rajtilak Guha Roy, Ld. counsel for complainant 

through VC. 

   

  Proceedings done through video conferencing. 
 

   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused Naveen Gupta for grant of bail.  

  At the request of Ld. counsel for applicant/accused, list 

the bail application for consideration on 04.05.2021.  

 

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 
                01.05.2021 

  

DHARMENDER RANA
Digitally signed by DHARMENDER 
RANA 
Date: 2021.05.01 15:49:50 +05'30'



   

 

          

State v. Rajesh @ Imran 
FIR No. 92/2020 
PS Special Cell 

U/s 25/27 Arms & 307/186/353/34 IPC 
 

01.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl. PP for State through VC.  

  Sh. Sandeep Kumar, Ld. counsel for applicant/accused 

through VC.  

    

  Proceedings done through video conferencing. 
 
   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is fourth application moved on behalf of 

applicant/accused Rajesh @ Imran for grant of regular bail.  

  Reply to the bail application filed. Ld. defence counsel 

prays for supply of copy of reply filed. Let the same be shared with Ld. 

counsel for applicant/accused.  

  Ld. counsel for applicant/accused seeks a short 

adjournment to address arguments in the instant bail application.  

  As prayed, list the bail application for arguments on 

05.05.2021.  

 

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 
                                                                                      01.05.2021 

  

DHARMEND
ER RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.01 15:50:02 
+05'30'



   

 

          

 

State v. Lakhan Rajput 
FIR No. 62/2021 
PS R. K. Puram 

 
01.05.2021 

Matter taken up by this court as Sh. Sanjay Khanagwal,Ld. ASJ-

01 has gone to attend training program. 

  

Present: Sh. Irfan Ahmed, Ld. Addl. PP for State through VC.  

  Sh. A. K. Maggu, Ld. counsel for applicant/accused 

through VC.  

    

  Proceedings done through video conferencing. 
 
   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is application moved on behalf of 

applicant/accused for grant of regular bail.  

  Ld. counsel for applicant/accused seeks a short 

adjournment to address arguments in the instant bail application.  

  As prayed, list the bail application for arguments before 

the court concerned on 03.05.2021.  

 

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 

01.05.2021

DHARMENDE
R RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.01 15:50:14 
+05'30'



   

 

          

State v. Harish Chand 

FIR No. 301/2020 
PS Special Cell  

 
01.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl. PP for State through VC.  

  Sh. Ankur Gogia, Ld. counsel for applicant/accused 

through VC.  

    

  Proceedings done through video conferencing. 
 
   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused for grant of regular bail.  

  Ld. counsel for applicant/accused seeks a short 

adjournment to address arguments in the instant bail application.  

  As prayed, list the bail application for arguments on 

05.05.2021.  

 

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 
                                                                                      01.05.2021 

  

DHARMENDER 
RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.01 15:50:26 
+05'30'



   

 

          

State v. Ashwani Ahluwalia 
FIR No. 140/2019 

PS South Campus 
 

01.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl. PP for State through VC.  

  Sh. Rajiv Mohan and Sh. Abhimanyu Kampani, Ld. 

counsel for applicant/accused through VC.  

  Sh. R. K. Wadhwa, Ld. counsel for complainant through 

VC.  

    

  Proceedings done through video conferencing. 
 
   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused  for grant of interim bail.  

  Reply filed to the bail application.  

  Ld. counsel for both the parties requested for supply of 

copy of reply filed by the IO. Ld. defence counsel seeks a short 

adjournment to address arguments on the instant bail application.  

  As prayed, list the bail application for arguments before 

the court concerned on 03.05.2021.  

 

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 
                                                                                      01.05.2021 

  

DHARMEN
DER RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.01 
15:50:38 +05'30'



   

 

          

State v. Mamta Gaur 
FIR No. 175/2008 

PS EOW 
U/s 419/420/120B/174A  IPC 

 
01.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl. PP for State through VC.  

  IO SI Manish Kumar through VC.  

  Sh. Sanjay Bhargava, Ld. counsel for applicant/accused 

through VC.  

    

  Proceedings done through video conferencing. 
 
   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is third application moved on behalf of 

applicant/accused Mamta Gaur for grant of regular bail. It is submitted 

that applicant/accused is an old lady aged about 60 years; she is a 

housewife; she is languishing in j.c since 25.11.2019 and she has no 

role to play in the day to day affairs of the alleged company. It is 

submitted that charge-sheet in the instant matter has already been 

filed and no fruitful purpose would be served by keeping him behind 

the bars. It is submitted that co-accused Mahesh Gaur and Naresh 

Gaur have already been granted bail, hence, on the grounds of parity, 

the applicant/accused Mamta Gaur is also entitled to be released on 

bail.  

  Ld. Addl. PP has vehemently opposed the bail 

application arguing that applicant/accused is director in the accused 

company. It is submitted that she alongwith co-accused persons 

Mahesh Gaur and Naresh Gaur used to cheat the gullible citizens on 

the pretext of providing plots in Uttarakhand and Himachal Pradesh 

on pre-launch basis and collected Rs.2.5 crores from 150 victims. It is 

submitted that Official Liquidator has been appointed by the Hon’ble 

High Court in civil matter wherein the accused persons have 

reimbursed some of the victims but still 90 victims are there whose 

petitions are pending before Official Liquidator.  



   

 

          

It is informed to the court that applicant/accused Mamta Gaur was 

declared P.O on 28.02.2012 and was absconding till the date of her 

arrest. It is also reported that applicant/accused is the authorized 

signatory in the bank account of accused company and two FIRs have 

been registered against her of similar nature. It is further informed that 

applicant/accused cannot claim parity with other accused persons as 

accused Mahesh Gaur was granted bail on medical grounds and role 

of present accused is different from accused Naresh Gaur as he was 

not the authorized signatory of the accused company. Considering the 

seriousness of allegations, past antecedents and the nature of offence, 

I am of the opinion that the bail application is bereft of merits and the 

same is accordingly dismissed. Ordered accordingly. 

 

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 
                                                                                      01.05.2021 

  

DHARMENDER 
RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.01 15:51:00 +05'30'



   

 

          

State v. Mohar Singh 
FIR No. 52/2021 

PS Sarojini Nagar 
U/s 33 Delhi Excise Act 

01.05.2021 

Present: Sh. Irfan Ahmed, Ld. Addl. PP for State through VC.  

  IO SI Sadhu Ram Yadav through VC. 

  Sh. Pradeep Kumar, Ld. counsel for applicant/accused 

through VC.    

  Proceedings done through video conferencing. 
 
   It is certified that link was working properly and no grievance 

was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused for grant of interim bail on the grounds of marriage of his 

niece which is scheduled to be held on 02.05.2021. It is submitted that 

applicant/accused being the only maternal uncle of his niece, his presence 

is very much required in the marriage to perform certain rites and customs.  

  Ld. Addl. PP has vehemently opposed the bail application 

arguing that very serious allegations are involved in the present matter and 

hence he does not deserve to be released on interim bail.  

  Interim bail can only be granted in exceptional circumstances 

and there are no exceptional circumstances to release the 

applicant/accused on interim bail. Hence, considering the seriousness of 

allegations and  enormity of charge, the instant interim  bail application 

stands dismissed. 

  However, in the interest of justice, the applicant/accused is 

granted custody parole to attend the marriage of his niece at the address as 

mentioned in the wedding card and bail application. In these circumstances, 

the concerned Jail Superintendent is directed to take the applicant /accused 

on custody parole to the said address to attend the marriage w.e.f 8.00 a.m 

to 8.00 p.m on 02.05.2021 (excluding the time of journey).  

  Copy of the order be given dasti alongwith the bail application 

and wedding card to the concerned Jail Superintendent for necessary 

compliance. The concerned Jail Superintendent is directed to make all 

adequate arrangements in this regard.  

  Application is disposed off accordingly.  

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 

                                                                                           01.05.2021 

  

DHARMENDE
R RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.01 15:51:14 
+05'30'



   

 

          

FIR No. 132/2020 

PS EOW, New Delhi 
U/s 420/406/409/120B IPC  

State Vs. Umesh Verma 

 

01.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  IO Deepak Bhardwaj through VC. 

  Sh. Ramesh Gupta, Ld. Senior Advocate with Sh.  

Shailendra Singh, Ld. counsel for  applicant/accused through VC. 

  Sh. Archit Kaushik, Ld. counsel for complainant through 

VC.   

  Proceedings done through video conferencing. 
 

   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused Umesh Verma for grant of interim bail of 45 days. 

It is submitted that applicant/accused is a senior citizen and he is 

languishing in j.c since 30.12.2020. It is submitted that 

applicant/accused is down with Covid and he has been hospitalized 

in LNJP hospital.  

  As per the report received from the Jail Superintendent, 

the applicant/accused is covid positive and has been hospitalized in 

LNJP Hospital.  

  Ld. counsel for complainant has vehemently opposed 

the instant bail application arguing that the applicant/accused is not a  

VIP who deserves special treatment. He further submitted that co-

accused persons are absconding and applicant/accused is at high 

flight risk. It is further submitted that applicant/accused is infact 

levelling allegations against the government authorities that he is not 

receiving adequate medical treatment. It is submitted that government 

is taking adequate care of the applicant/accused and there is no need 

to release the applicant/accused on interim bail.  

  There is nothing more important and precious than a 

human life. Right to life is not exclusively reserved for a privileged few. 

Any citizen, even if he is not a VIP, deserves special treatment during 



   

 

          

these horrid times. 

 The applicant/accused is aged about 63 years. He is reported 

to be covid positive and has been hospitalized. Considering the 

precarious medical condition of the applicant accused, he is admitted 

to interim bail for a period of one month with effect from the date of 

his release on his furnishing personal bond in the sum of Rs.1.0 lakh 

with two sureties each in the like amount to the satisfaction of the Jail 

Superintendent/ Ld. MM/Duty MM/Link MM and subject to the 

following condition that he shall share his phone number with the IO 

and shall always remain available on phone to the IO concerned; he 

shall always keep his location ‘on’; he shall always share his location 

with IO concerned.  

  With these observations, application disposed off.  

 

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 
               01.05.2021 

 

DHARMENDER 
RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.01 15:51:32 
+05'30'



   

 

          

 
FIR No. 15/2021 

PS Crime Branch 
U/s 420/467 IPC 

State Vs. Asif 
 

01.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  Sh. M. R. S. Sisodia, Ld. counsel for applicant/accused 

through VC.  

  Proceedings done through video conferencing. 
 

   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

 

  At this stage, Ld. counsel for applicant/accused seeks 

permission to withdraw the instant bail application with liberty to file 

afresh before the Ld.CMM in accordance to law.  

  In view of the submissions made, the instant bail 

application is dismissed as withdrawn with liberty to the 

applicant/accused to approach Ld. CMM/MM.  

  Application disposed off accordingly.   

 

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 
              01.05.2021  

DHARMENDER 
RANA

Digitally signed by DHARMENDER 
RANA 
Date: 2021.05.01 18:13:18 +05'30'



   

 

          

Bail Application no. 831/2021 

FIR No.49/2021 

PS Special Cell 
State Vs. Dinesh Kumar 

 

01.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  None for applicant Dinesh Kumar 

 

  Proceedings done through video conferencing. 
 

   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of applicant 

Dinesh Kumar for grant of anticipatory bail.  

  Despite repeated calls, none is responding on behalf of 

applicant.  

  Perusal of the record reveals that in the case at hand, 

nobody appears as and when the matter is called and it is only when 

subsequently the matter is adjourned, counsel for applicant appears 

and thereafter on the next date of hearing, the counsel  again opts to 

remain absent.  

  Still in the interest of justice, considering the prevalent 

situation of Covid-19, no adverse order is passed against the 

applicant.  

  List the bail application for consideration on 15.05.2021.  

  Till then, interim orders to continue.  

   

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 

              01.05.2021

DHARMEN
DER RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.01 
18:13:47 +05'30'



   

 

          

   
FIR No.307/2020 

PS Sarojini Nagar 
U/s 25/54/59 Arms Act  

State Vs. Sonu @ Manish Tiwari 
 

01.05.2021   

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  Sh. Amit Kumar, Ld. counsel for applicant/accused through 

VC.   

  Proceedings done through video conferencing. 
 
   It is certified that link was working properly and no grievance 

was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused Sonu @ Manish Tiwari for grant of bail. It is submitted 

that recovery has already been effected, charge-sheet in the instant matter 

has already been filed and no fruitful purpose would be served by keeping 

him behind the bars. It is thus prayed that he may be released on bail.  

  Ld. Addl. PP has vehemently opposed the bail application 

arguing that allegations levelled against the applicant/accused are serious 

in nature and hence the applicant/accused does not deserve to be released 

on bail.  

  Considering the nature of offence, period of incarceration 

coupled with the fact that recovery has already been effected, the 

applicant/accused Sonu @ Manish Tiwari is admitted to bail on his furnishing 

PB/SB in the sum of Rs.25,000/- each to the satisfaction of the Ld. MM/Duty 

MM/Link MM.  

  Application is disposed off accordingly.  

 

        (Dharmender Rana) 
                                                                                         ASJ-02, NDD/PHC 

                01.05.2021 

  

DHARMENDER 
RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.01 18:14:00 
+05'30'



   

 

          

FIR No. 507/2013 
PS Vasant Kunj (South) 

U/s 302/120B/34 IPC 
State Vs. Raghwendra Bharti 

 
01.05.2021   

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  IO SI Balram Baniwal through VC 

  Sh. Puneet Jaiswal, Ld. counsel for applicant/accused 

through VC.   

  Proceedings done through video conferencing. 
 
   It is certified that link was working properly and no grievance 

was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused Raghwendra Bharti for grant of interim bail on the ground 

that his wife is down with covid and there is no one in the family to look after 

her as all other family members are residing in Bihar. It is thus prayed that 

applicant/accused may be granted interim bail for a period of 30 days.  

  The concerned IO has verified that the wife of 

applicant/accused is staying all alone by herself and is presently down with 

covid.  

  The pandemic Covid-19 has taken a serious turn. 

Considering the exceptional circumstances and the medical condition of wife 

of applicant/accused, I deem it appropriate to release the applicant/accused 

Raghwendra Bharti on interim bail for a period of 15 days from the date of 

his release on his furnishing PB/SB in the sum of Rs.1.0 lakh each to the 

satisfaction of the Ld. MM/Duty MM/Link MM/Jail Superintendent.  

  Application is disposed off accordingly.   

 

        (Dharmender Rana) 
                                                                                         ASJ-02, NDD/PHC 

                01.05.2021 

  

DHARMENDER 
RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.01 18:14:11 
+05'30'



   

 

          

State v. Manu Gupta @ Chintu 
FIR No. 40/2021 

PS Crime Branch 
U/s 411/482/34 IPC & 25 Arms Act 

01.05.2021 

Present: Sh. Irfan Ahmed, Ld. Addl. PP for State through VC.  
  Sh. Pramod Tyagi, Ld. counsel for applicant/accused 
through VC.     
  Proceedings done through video conferencing. 
 
   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused Manu Gupta @ Chintu for grant of regular bail. It is 

submitted that applicant/accused has been falsely implicated in the 

present case and he is languishing in j.c since 16.03.2021. It is 

submitted that recovery has already been effected and investigation 

qua the applicant/accused is already complete, no fruitful purpose 

would be served by keeping him behind the bars. It is submitted that 

co-accused persons have already been granted bail. It is thus prayed 

that he may also be released on bail.  

  Ld. Addl. PP has vehemently opposed the bail 

application arguing that applicant/accused was arrested by the police 

officials alongwith other co-accused person with one I-20 car having 

fake registration number. It is submitted that applicant/accused is a 

prominent receiver of stolen cars in Delhi NCR; five other stolen cars 

have been recovered at his instance and one country made pistol and 

two live cartridges were recovered from his possession.  

  Considering the nature of offence, period of 

incarceration coupled with the fact that recovery has already been 

effected, the applicant/accused Manu Gupta @ Chintu is admitted to 

bail on his furnishing Personal Bond in the sum of Rs.25,000/- with 

two sureties each in the like amount to the satisfaction of the Ld. 

MM/Duty MM/Link MM.  

  Application is disposed off accordingly.  

 

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 
                                                                                      01.05.2021 

DHARMEND
ER RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.01 
18:14:24 +05'30'



   

 

          

State v. Mohd. Ashin 

FIR No. 351/2015 
PS Sagarpur 

U/s 379/427/186/174A IPC 
 

01.05.2021 

Present: Sh. Irfan Ahmed, Ld. Addl. PP for State through VC.  
  Sh. Prabhash Kumar, Ld. counsel for applicant/accused 
through VC.     
  Proceedings done through video conferencing. 
 
   It is certified that link was working properly and no grievance 

was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused Mohd. Ashin for grant of regular bail. It is submitted that 

applicant/accused has been falsely implicated in the present case. It is 

submitted that he was granted bail in this case on 11.12.2015 but 

inadvertently, he could not appear before the court and was declared 

Proclaimed Offender. It is submitted that non-appearance of the accused 

was neither intentional nor deliberate. It is submitted that neither he nor his 

surety ever received any summons or notice to appear before the court. It is 

submitted that he alongwith his surety are permanent residents of the 

addressed placed on record. It is submitted that charge-sheet has already 

been filed and no fruitful purpose would be served by keeping him behind 

the bars. It is thus prayed that he may also be released on bail.  

  Ld. Addl. PP has vehemently opposed the bail application 

arguing that applicant/accused is a habitual offender and he was declared 

PO in the instant case on 28.08.2019 and was absconding till the day of his 

arrest on 05.10.2020. It is submitted that applicant/accused is reported to be 

involved in as many as 12 other criminal cases.  

  In the instant matter, the applicant/accused has misused the 

provisions of bail so much so that he was declared Proclaimed Offender and 

is reported to be previously involved in as many as 12 other cases. 

Considering the past criminal antecedents coupled with the fact that he is at 

high flight risk, the bail application is bereft of any merits and the same is 

accordingly dismissed.  

  Application is disposed off accordingly.  

 

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 

                                                                                             01.05.2021 

  

DHARMENDE
R RANA

Digitally signed by 
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State v. Daya Shankar Jha 
FIR No. 35/2021 

PS Delhi Cantt 
U/s 419/420/468/471/34 IPC 

 
01.05.2021 

Present: Sh. Irfan Ahmed, Ld. Addl. PP for State through VC.  

  IO Surender Singh is present through VC. 

  Sh. Subhash Solanki, Ld. counsel for applicant/accused 

through VC.     

  Proceedings done through video conferencing. 
 
   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused Daya Shankar Jha for grant of regular bail. It is 

submitted that applicant/accused has been falsely implicated in the 

present case and he is languishing in j.c since 02.02.2021. It is submitted 

that applicant/accused has nothing to do with the alleged offence and 

nothing incriminating has been recovered from his possession or at his 

instance. It is submitted that investigation qua the applicant/accused is 

already complete and no fruitful purpose would be served by keeping him 

behind the bars. It is further submitted that co-accused has already been 

granted bail whose role is similar to the present accused.  It is thus 

prayed that on the grounds of parity, he may also be released on bail.  

  Ld. Addl. PP has vehemently opposed the bail application 

arguing that allegations against the applicant/accused are very serious 

in nature and he does not deserve to be released on bail.  

  The IO has informed the court that the co-accused, whose 

role is exactly identical to the applicant/accused, has been enlarged on 

bail. Considering the grounds of parity, the applicant/accused Daya 

Shankar Jha is admitted to bail on his furnishing PB/SB in the sum of 

Rs.20,000/- each to the satisfaction of the Ld. MM/Duty MM/Link MM.  

  Application is disposed off accordingly.  

 

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 

                                                                                      01.05.2021 

  

DHARMEN
DER RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.01 
18:14:47 +05'30'



   

 

          

State v. Arun @ Tanni @ Tarun 
FIR No. 993/2019 
PS Connaught Place 
U/s 397/34 IPC  
 
01.05.2021 

Present: Sh. Irfan Ahmed, Ld. Addl. PP for the State through VC. 

  Sh. S. K. Saxena, Ld. counsel for applicant/accused through 

VC.    

Proceedings done through video conferencing. 

   It is certified that link was working properly and no grievance 

was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused for grant of bail. It is submitted that applicant has been 

falsely implicated in the present case by the police by orchestrating a fake 

encounter and infact police shot in the right leg of the applicant/accused and 

he is languishing in j.c since 11.10.2019. It is submitted that he has not made 

any disclosure statement to the police but the same is forged and fabricated 

one on the basis of which he has been falsely implicated in 13 other cases, 

out of which, he has been discharged from six cases, in case FIR No. 

87/2019, he has been acquitted and in case FIR no. 47/2019 and 161/2019, 

he has been granted bail. It is submitted that no recovery is to be effected 

from the possession of applicant/accused, hence, no fruitful purpose would 

be served by keeping him behind the bars. It is further submitted that all the 

witnesses in the present case are police officials, hence there are no 

chances of his influencing the witnesses. It is thus prayed that he may be 

released on bail.  

   Ld. Addl. PP has vehemently opposed the bail application 

arguing that applicant/accused is a desperate hardcore criminal and he is 

previously involved in eight criminal cases and is an active member of an 

organized gang and if he is released on bail, there is every likelihood that he 

may jump the bail and may even try to influence/threaten the witnesses or 

may indulge in similar criminal activities.  It is submitted he also refused to 

participate in the TIP proceedings.  

  The earlier bail application of applicant/accused was 

dismissed by this court on 04.12.2020 observing that: 

“…The incidents of robbery are on the rise in the city. The refusal of 
applicant/accused to participate in the TIP proceedings goes a long way 
against his plea of false implication. The applicant/accused is reported to 
be involved in as many as four other criminal cases and if released on bail, 
he is likely to influence the witnesses. It is infact very difficult, even in 
ordinary circumstances, to come and testify against criminals for an 



   

 

          

ordinary citizen.  
  Considering the seriousness of allegations, enormity of 
charge and the previous criminal antecedents of applicant/accused, I find, 
he does not deserve the indulgence of the court. The application is bereft 
of any merits and the same is accordingly dismissed...”  

   
   The applicant/accused is a desperate criminal, who 

according to his own admission, is reported to be involved in eight other 

criminal cases. Refusal to participate in TIP goes a long way against the 

plea of false implication. The material witnesses are yet to be examined in 

the instant case and possibility of the applicant/accused attempting to 

influence the witnesses cannot be ruled out. Considering the seriousness of 

allegations, enormity of charge and past criminal antecedents of 

applicant/accused, I am of the considered opinion that the instant bail 

application is bereft of any merits and the same is accordingly dismissed.  

  Application is disposed off accordingly.   

 
                                                                    (Dharmender Rana )                       

                                                                         ASJ-02/NDD/PHC/ND 
                                           01.05.2021 
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IN THE COURT OF SH. ANIL ANTIL, ASJ-04, PHC, NEW DELHI

FIR NO.   91/19 
PS:   Connaught Place
U/S.     392/397/411 IPC & 25/27 Arms Act

State v/s    ISMILE

01.05.2021 

  Proceedings conducted through VC from residence.

File  taken  up  today  on  an  application  u/s  439  Cr.P.C  as  filed  on  behalf  of

applicant/accused ISMAIL for grant of regular bail, which is fixed for today.

Present:  Smt. Anita Singh, learned counsel for applicant/accused ISMAIL.

               Ld. Addl P.P. for the State.

               Reply to the bail application filed by IO.

          During the course of arguments on the application, ld. Counsel for the applicant

submits that she wants to withdraw the application with liberty to file afresh. 

           In view of submissions, the present application is disposed off as withdrawn with

liberty to file afresh after the physical court work resumes. 

               Application is disposed off accordingly.

            Copy of orders be given dasti to the parties and be sent to jail superintendent for

compliance  and information to the accused, through electronic mode.            

               Proceedings were conducted through video conference and there was no complaint

of  any  technical  glitches  nor  there  was  any  grievance  regarding  the  audio  and  video

transmission.

                                                                                                               (ANIL ANTIL)
                                                                                                            ASJ-04/01.05.2021



IN THE COURT OF SH. ANIL ANTIL, ASJ-04, PHC, NEW DELHI

FIR NO.   62/19 
PS:   Sarojini Nagar
U/S.     392/411/34 IPC

State v/s    Satish @ Sonu

01.05.2021 

  Proceedings conducted through VC from residence.

File  taken  up  today  on  an  application  u/s  439  Cr.P.C  as  filed  on  behalf  of

applicant/accused Satish @ Sonu for grant of regular bail, which is fixed for today.

Present:  Sh. U.P Chaudhary, learned counsel for applicant/accused Satish @ Sonu.

               Ld. Addl P.P. for the State.

               Reply to the bail application filed by IO.

          During the course of arguments on the application, ld. Counsel for the applicant

submits that he wants to withdraw the application with liberty to file afresh. 

               In view of submissions, the present application is disposed off as withdrawn with

liberty to file afresh after the physical court work resumes. 

                  Application is disposed off accordingly.

             Copy of orders be given dasti to the parties and be sent to jail superintendent for

compliance  and information to the accused, through electronic mode.            

                Proceedings were conducted through video conference and there was no complaint

of  any  technical  glitches  nor  there  was  any  grievance  regarding  the  audio  and  video

transmission.

                                                                                                                 (ANIL ANTIL)
                                                                                                            ASJ-04/01.05.2021



IN THE COURT OF SH. ANIL ANTIL, ASJ-04, PHC, NEW DELHI

FIR NO.   50/17 
PS:   Tilak Marg
U/S.     420/468/471 IPC

State v/s    Mustak 

01.05.2021 

  Proceedings conducted through VC from residence.

File  taken  up  today  on  an  application  u/s  438  Cr.P.C  as  filed  on  behalf  of

applicant/accused Mustak S/o Ahmed for grant of anticipatory bail, which is fixed for today.

Present:  Sh. C.K Kant, learned counsel for applicant/accused Mustak.

               Ld. Addl P.P. for the State.

               Reply to the bail application filed by IO.

            Ld. Counsel has joined the proceedings after being contacted telephonically by the

Reader of the court and ld. Counsel submits that he is suffering from fever and did not join

the proceedings through V.C.

          He argued that pursuant to the directions of the court,  applicant has joined the

investigation and provided all the necessary information and details available with him.

                 The said fact has been endorsed by the IO.

              However, ld. counsel APP has opposed the application stating that the allegations

against the applicant are serious and he was found with fake/forged driving license when he

was booked for traffic violation and the challan was submitted to the court concerned.

                 During the proceedings, it was fairly conceded by the ld. APP along with the IO

that as of now custody of the applicant/accused is not required, specimen of his signature and

writing has bee taken and sent to the FSL for analysis and investigation qua him is almost

complete.

                  Heard and report perused.

                  In the facts and circumstances of the case, it is hereby directed that in the event of

arrest of applicant/accused Mustak, he be released on anticipatory bail on his furnishing a

personal bond in the sum of Rs.30,000 with one local surety of like amount to the satisfaction

of the IO/SHO/Arresting officer on the following conditions:-

i.             that the applicant shall join the investigation as and when required or so intimated

by the IO through notice ;

ii     that  applicant  shall  furnish  mobile  phone  number  to  the  police/IO/SHO  against



acknowledgement which shall be kept operational at all times, so that the police could contact

applicant ; 

iii.         that applicant shall furnish his permanent residential address to the police/IO/SHO

against acknowledgement, so that the police could contact applicant ; 

iv.    that applicant shall not try to contract and /or influence or threaten the complainant

or any other witness of the prosecution ; 

  

               Application is allowed and  disposed off accordingly.

Copy of order be supplied to all the concerned parties through e mode as well as be

given dasti. 

           Proceedings were conducted through video conference and there was no complaint of

any  technical  glitches  nor  there  was  any  grievance  regarding  the  audio  and  video

transmission.

                                                                                                                   (ANIL ANTIL)

                                                                                                                ASJ-04/01.05.2021


